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14.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-THIRD REPORT
Shri Easwara Iyer: I beg to move

“That this House agrees with
the Thurty-third Report of the
Committee on Private Members’
Bills and Resolutipns presented to
the House on the 17th December,
1958 "

Mr. Deputy-Speaker: The question
18°

“That this House agrces with
the Thirty-third report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 17th December,
1858

The motion was adopted.

1438 hrs

RESOLUTION RE COMMITTEE TO
ASSESS PROGRESS OF LAND RE-
FORMS IN THE COUNTRY—contd

Mr Deputy-Speaker: The House
will now takc up further discussion
of the following resolution moved by
Shr1 Panigrahi on the 5th December,
1958, namcly —

“This House rccommends that a
Commuttce consisting of 15 Mem-
bers of Lok Sabha be appointed to
assess the progress made so far in
the matter of land i1cforms all
over the country and to submt its
report to the House as early a
possible ”

Out of 2 hour allotted for the dis-
cussion of the resolution, 1 minute
has already been taken and 1 hour
and 50 minutes are left for its fur-
ther discussion today

Shri Panigrahi may continue hus
speech.

to Assess Progress of
Land Reforms in the
Country
Shri Easwara Iyer (Trivendrum):
May 1 make a submission?® In view
of the importance of this resolution,
let us have three hours for this Let
the ime be extended to three hours
In fact, 1n the Committee on Private
Members’ Bills and Resolutions, 1t
was more or less agreed that if more
time was required, 1t would be con-
sidered by the House

Mr Deputy-Speaker: Would 1t be
possible when he himself has moved
the motion and 1t has been adopted,
that he should get up after one minute
and say that 1t should not be adopted?

Shri Vasudevan Nair (Thiruvelia):
We also said that

Shri Easwara Iyer: I gxpected
others to say that
Mr. Deputy-Speaker. It does not

look proper that Shr Easwara Iyer
should ask for extension of time

Shr1 Easwara Iyer: 1 expected
other> to raise the point

Mr. Deputy-Speaker Let us see
how we procced

Shri Negi Reddy (Anantapur):

Ther¢ ar¢ so0 many things to be dis-
cus ¢d undcr this re olution

Mr Deputy-Speaker: That 1s the
dificutly Therefore, we need not in-
creasc the tim(, because even 10
hours would not be enough

Shri Pamigrahi (Puri) While mov-
ing the resolution for the considera-
tion of the House I am reminded of
a phiase by a famous British author
who had once said that ‘Everybody
talks about the weather but nobody
does anvthing about it’ The Plan-
ning Commi «1on  the Mimsters 1n
charge of Planning, the Piime Minis-
ter, the AICC and the National Deve-
lopment Council every now and then
are talking or rather discussing about
the 1mportance of land reforms 1n
the economy of India But the pro-
gress so far made in the direction of
land reforms 13 not satisfactory
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The Prime Minister has given more
thought to this, and sometimes, he is
very much outspoken on this subject
of land reforms I have come across
some of his observations with regard
to land reforms and their urgency in
India

As far back as 1949, Prime Mmis-
ter Nehru in his address to the UPCC
—in that year in Chma the Commu-
nist Party was comung to power—said

“In China the Communists were
winning The land problem where
was at the root of it Nearly 40
years ago, the Emperor was
ousted During 40 years, Chimna
was unable to evolve a land pol-
cy The result was a dissolution
of the Government History
showed that when a country solv-
ed tife land prob'em. its difficul-
ties decrcased and other questions
began to solve themselves”

Agam 1n 1954 z;fter 5 years, mn his
address to the Congress Parliament-

ary Party, he said

“I am quite positive m my mind
that there should be a ceiling on
land and that the sooner 1t 1s
brought about the bctter”

Then, comparing the progress of land
reforms m Chmna and India, he said

“The Chinese ¢xample 1s sumi-
lar to ours in the stnse that there
are a laige number of people there
too as we have in India, though,
relatively speaking, they have
more land It 1s very difficult
to say what advantages of land
distributian they have got apart
from the p-ychological, but i1t 1s
very difficult to say how far they
have solved thc production ques-
tion there and doubts have arisen
whether then production has gone
up or gone down”

Recently, the Minister of Co-opera-
tion, Dr P S Deshmukh, had gone
to China and after his return, he 1s
advocating the adoption ¢t the Chinese
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method of paddy cultivation, as they
have been advocatmg for 9§ long years
adoption of the Japanese method of
paddy cultivation He 18 quite satis~
fied that production 1n China has in~
creased to a great extent So distr-
bution of land in China has no. only
provided a psychological satisfaction
to the vast number of peasants in that
country, but 1t has added to the mate~
rial production of foodgrains, which
we come to know in the year 1958

This question of land reforms 1in
India 1s being discussed agam and
again Recently Prime  Mmaster
Nehru 1in his meeting with Acharya
Vinoba Bhavc has again declared that
land must belong to the tillers, land
must belong to the people, and the
sooner the problem 1s solved the bet-
ter for India I was also look:ng
through the AICC Economic Review
It has reported the discussious on
land reforms in different sessions of
Congress In the Gauhati session of
the Congress the matter was discus~
sed and when one of the delegates
from West Bengal moved an amend-
ment =2 the Ajmer Session of the
Congress for a two-year time-hmt for
fixation of ceilings on land holdings,
the Prime Mmnister said

“Two vears”’ India cannot afford
to take so much time Why should
we wait for two years? It should
he¢ done immediate y”

The delegate who attended the
Gauhati session of the Congress said
that ccrtain elements had enteied the
Congress to guard thar vested inter-
ests, whilc Chief Mimisters and Re-
venue Ministers came every year and
hstencd to these demands as to why
could not anvthing be done about
land reforms That 1s how all these
veats the discussions have been going
on 1n the Congress and also in  the
Planning Commuission Rccently, at
its Hyderabad session the AICC
again appointed another sub-commut-
tee to go nto this matter The sub-
commttee has to deal with this prob-

lem wugaln
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{Shri Panigrahi]

I was looking into the First Five
Year Plan programmes and their ends.
In the First Plan, the aims with re-
gard to land reforms have been speci-
fically mentioned. It shows that the
Planning Commussion was seized of
the matter They have specifically
mentioned five problems (1) aboli-
tion of intermediaries between State
and the tillers, (2) tenancy reforms
to reduce rents, provide security of
tenure and give tenants an opportu-
nity to purchase the lands they culti-
vate, (3) fixation of a cetling on land
holdings and the distribution of sur-
plus lands, (4) improvement of the
condition of the agricuitural workers,
and (5) co-operative organisation of
agriculture

In September 1857, the Standing
Committee of the National Develop-
ment Council again reviewed the pro-
gress so far achieved i1n the direction
of land reforms They came {o the
conclusion that immediately the fol-
lowing decisions should be imple-
mented by the State Governments,
namely (1) tenants should be given
effecive protection from ejectment
and from the so-called voluntary sur-
renders (2) cering on future acqui-
sition of land should be imposed 1n
States where such actions had not
already been taken, (3) legislation in
regard to ceiling on existing agricul-
tural holdings should be implemented
speedily and States which have not
yet enacted legislation should com-
plete the 'egislative measure by the
end of 1958-59

The Plann'ng Commission 1tself
proposed that all the surplus land
must be taken from the cultivators
and distributed among the tillers by
Government These decisions have
agam and again been taken during
the last 9 years, and I do not know
what was the necessity for agamn
appointing another sub-committee to
go mnto these problems The sub-
committee was first of the view that
the question of land reforms should
not be allowed to hang on for amy
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longer period But again the sub-
committee’s first draft was not ac~
cepted and now the time has been
extended up to the end of 1959

In May 1957 1n a speech in this
House, the Prume Mmister expressed
his disatisfaction with the way the
problem of land reform is being tackl-
ed in the country He said:

“I agree with the criticism made
by some Members that m a num-
ber of States land reform legisla-
tion has been slow, much too
slow It could be much faster
and I hope 1t wil be speeded up ™

When the Prime Mmster felt that
the progress of land reforms in many
of the States 1s slow, still another
sub-committee has been appointed to
go into them, and the time 1s ektend-
ed So nothing 1s done during the
Second Plan period also

This sentiment hal been verv well
expressed by certain newspapers also
which do not want that the Govern-
ment should go ahead with land re-
forms or fix any ceilings on existing
holdings of land They will be very
glad over this decision They have
said

“When some years back, Mr
Hanumanthaiya of Mygore and
Mr P R Deshmukh spoke agamst
the proposal to impose ceilings
on land holdings, thoirs was a
voice 1n the wildetness It 1s a
measure of the change that has
come about 1 Congress circles
that at the latest AICC meeting
at Hyderabad, Mr C Subraman-
yam’s sound advocacy of a prag-
matic approach to the question of
jand reforms was boldly taken up
by a number of others

“ If the acceptance of his
amendment to the Commuittee’s
resolution on food production
means anything, it could only be
that there are now sober second
thoughts on the proposal of land
ceiings "
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It shows now that there 15 a sober
section—] cannot say whether 1t is a
sober section—but there 1s a second
thought being given to the question
of fixing ceiling to the landholdings
Not only this This second thought
18 not going to do any good to the
-vast number of peasants in this coun-
try who want land for cultivation

I would like to deal with the differ-
ent aspects which come under this
land reforms legislation The Plan-
mng Commission decided to give
fixity of tenure to tenants in different
States In different States, legisla-
tion has also been passed I do
not say that in many of the States
legislation is not there But, after the
legislation passed, there was a review
1in Hvderabad with regard to the pro-
tection afforded to the tenants
Investigation was carried on by the
Special Land Reforms Officer of the
Hyderabad Government According to
that estimate, we now come to know
that thc total nimber of protected
tenants recorded 1n the tenancy
registers in the vear 1951 52 were
2,11,436 In 1954-55, the third year
©of the land reform legislation passed
mn that part of the country, the
total number of protected tenants
found to be i1n possession of lands was
90279 There was a decrease of about
57 per cent 1n the number of protected
tenants 1n that part after the legisla-
tion was passed That means a large
number of tenants were evicted from
their holdings by the landlords and
the State could not come to their help

What were the causes of this evic-
tion? In a large number of cases, the
tenants said that the landlords asked
théem to quit and they left the land
Again, the majority of tenants do not
want to estrange their relations with
the landholders on whom they dep-
ended for many things in thewr day
to day life Most of them thus left
the land immedately they were ask-
ed to do so by the landlords It 1s
because the Planning Commuission ask-
ed the State Governments—rather
gave a direction to the State Govern-
ments—to provide a clause for per-
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sonal cultivation—for ejection for per-
sonal cultivation by the landlords In
almost all legislation passed by the
different State Governments, this
clause 15 there If a landlord wants
to resume any land for personal cul-
tivation he can evict a tenant, though
he may be a protected tenant This
clause has added to the trouble and a
large number of evictions has taken
place because of this provision

It was also found that 81 per cent of
the total evictions were by undue
influence What was that undue
mfluence” The landholder has, even
today, got socially and economically
the strongest influence 1n the country-
side Sometimes thd revenue officers
believe more the landholder than the
poor tenants The Special Land
Reforms Officer has come to the con-
clusion that 57 per cent of the cases
were under personal cultivation of the
landholders and 1n 33 per cent of the
cases 1t has again been leased out to
third parties Even the landholder
who has evicted the tenant from the
land has not taken possession of the
entire evicted land under his personal
cultivation He has again leased 1t
to third parties for cultivation

Similar 1s the case iIn Bombay In
Bombay during the period between
1948 und 1951, the number of protected
tenants declined from 17 lakhs to 136
lakhs a decline of 20 per cent The
arca held by the protected tenants
during the same period decreased by
18 per cent It was because this pro-
vision 1s there and the landlords
avalled themselves of this provision
and evicted the tenants

Same 1s the case with regard to
Andhra and to my own State of
Onissa In Orissa a large number of
cases of eviction are taking place even
today And, I know from my own
persona] experience that a Mahant of
a certain estate all of a sudden, over-
night, placed a deity in a willage for
worship and claimed 179 acres of land
from the tenants for cultivation
because he said that the land belonged
to that deity The villagers had no
idea ,of the God the previous night;
but, in the morning the God was
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[Shr; Panigrah:]
placed there and the Mahant claimed
the land for culivation They were
all evicted

Mr. Deputy-Spesker: God 13 great
only because you cannot comprehend
Him If He were known beforehand,
He would not be God

Shri 8 M Banerjee (Kanpur)
Otherwise, He would not have made
us in His own image

Shri Panigrahi: Now, with regard to
ceithng on land, legislation s being
attempted n dlffgrent States So far
as Bombay is concerned, there 1s a
provision that a protected tenant has
been given permanent and heritable
rights subject to the right of the
landlord to resume an area up to 50
acres In the legislation of almost all
the States there is a provision as to
the extent of land that a landlord can
resume for his personal cultivation
But how many areas, a minimum of
2, 3 or 5 acres, that a tenant 1s allow-
ed to retain 1s not there in any State
legislation So, when a landlord eviets
his tenants he gives his lands to his
brother, his son-in-law a new-born
babe and like that he can evict under
almost any pretext As I said 1n
Bombay the right of resumption 1s
given to the landlord up to 50 acres
Similarly in West Bengal under-
ryots who have not acquired perma-
nent rights and share-croppers on
holdings less than 33 acres are lable
to e)ectment on grounds of personal
cultivation Even share-croppers are
not considered as protected tenants

In Hvderabad all tenants who have
cultivated land personally and conti-
nuously for 6 years become protected
tenants and acquire permanent and
heritable rights subject to the land-
lord’s right of resumption As per the
legislation 1n some States the tenantis
required to prove that he was in pos-
session of the land for 6 years, and, m
some other States for 12 years And, he
must be 1 continuous possession Put,
in many of the villages the records are
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not there and it 15 very difficult for
& peasant to prove that he was 1n
continuous poasession without any
break at least for 8 or 12 years This
added to the trouble of the peasant
and the landlord evicts him as easily
as he hikes Similarly, ;n PEPSU, for
personal cultivation a landlord can
resume an area equal to half the
holding subject to a maximum of
thirty standard acres In Onssa it
provides for the resumption of an
area not exceeding seven 1rrigated and
14 unirrigated acres The landlord in
almost all the States has been given
the right for personal cultivation It
adds to the trouble of the peasant
Secondly 1t 15 difficult on the part of
the peasant to prove that he was mn
continuous possession for six or
twelve years

These things are +adding to the
trouble and the peasantg are surren-
dering the lands It 1s called volun-
tary suriender They are not volun-
tary surrenders With regard to rents,
the Planning Commission directed the
Statc Governments to reduce the rents
Rents have been reduced in legislation
onlv In O1issa 1t 1 one-fourth in
Rajasthan 1t 1s one-sixth, 1n Bombay
1t 15 one sixth and in Hyderabad, one-
fifth and I am told that in Andhra it
15 half and 1n Madras 1t 1s forty per
cent  Thus legislations have been
passed to reduce the rent but the
peasants are paying rent that they
were paying before the Congress came
to power It 1s because they are not
m a position to bargain with the
landlords Once our Prime Minister
h1as said that all middlemen should be
move ? from the villages but today the
position has worsened The village
middleman today 1s the sarpanch and
he presides over the co-operative
societies and he advances loans to the
peasants He gathers more during the
time of elections He has got his
power 1n the village The middleman
is still a powerful element m the
society in the countryside It makes
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it dificult for the peasant to fight
against the landlord and to prove his
bona fides and retain his possession
of the land Rents have been reduced
by legislation alone In meny cases
peasantg are going into the contracts
and agreements with the landlord with
a view to get land for cultivation and
then pay the old rent, half and half,
which they used to pay

Mr. Deputy-Speaker: He has taken
25 munutes, he ought to conclude

Shri Panigrahi. I will fimsh i1n one
munute I want to say this with regard
to agricultural labourer If land 1s
not given to them, things will become
very difficult Suppose no land 1s dis-
tributed what will happen” I will
requdit the Government to assess the
culturable wasteland that now hes
there in the different States I came
to know that 13 Kerala alone they
have perhaps distributed or propose
to distribute about seven lakhs of
acres of such land Why not they do
1t in different States 1n Orissa Bihar
or Bengal? I was to'd that such land
~ame to about eight million acres Why
not they immediatelv direct the State
Governments to distribute them to the
landless peasants? I think the time
has come when our Planning Minister
should view these things seriously and
direct the State Governments to take
serious and effective steps so that land
reform measures can be effected as
soon as possible, at least during 1959

Mr Deputy Speaker Motion moved

“This House recommends that a
Commuttee consisting of 15 mem-
bers of Lok Sabha be appointed to
assess the progiess made so far in
the matter of land reforms all
over the country and to submut its
report to the House as early as
possible ”

Now, there are some substitute
motions Shr1 Bhakt Darshan 1s not
here Shm M C Jam
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Shri M C Jain (Kaithal) I want
to move

Mr Deputy-Speaker: But my fear
15 1t 1s out of order It would enlarge
the scope of the Resolution But he
may speak Shri Bibhuti Mishra

Shri Bibhuti Mishra (Bagha) 1
beg to move

That for the original Resolution, the
following be substituted

‘This House expresses gratifica-
tion about the land reforms car-
ried out 1n the country so far and
recommends that a Sub-Com-
mittee of experts be constituted
immediately to enquire nto the
short-comings m the progress of
land reforms and submit 1its report
as soon as possible”

Mr. Deputy-Speaker,
Banerjee

Shn S M
He wants to speak?

Shri S M Banerjee. The second
amendment 1s very important, Sir

That 1s about the date I beg to
move

That m the Resolut on,—

(1) after the word ‘Lok Sabha”
the words ‘and Rajya Sabha’
be nserted, and

(11) for the words ‘as early as
possible” the following be
substituted

by the 31st March 1959

Mr Deputy-Speaker Now, the
Resolution and these amendments are
beforc  the House  Shr1 Sarjoo
Pandcv 15 not here and so his amend-
mcnt 15 not moved We have to con-
clude at 430 (Interruptions )
Even 1f we take 1t up to 458 I think
T cannot accommodate as many hon
Member. a< ceem to want to speak
Not more than one Mumber from one
State can speak I have got 12 names
and five belong to UP and three to
Bihar

Some Hon Members: It may be
State-wise
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Mr. Deputy-Speaker: One Membe

from each State

Shri Sublman Ghese: Sir, I have
been allowed 31 munutes today I do
not nsist upon that I will be very
much thankful if I get one mnute to
move my Resolution

Mr Deputy-Speaker: 1 will
him one minute

give

Pandit K. C Sharma (Hapur) Sir,
on a point of order This subject 1s
in the State List It does not come
i the Central or Union List or in the
1Concurrent List So, under the Con-
stitution this subject cannot form the
subject matter of discussion here
(Interruptions )

Mr Deputy-Speaker. He has sent

his name for speaking’

Pandit K. C. Sharma: May I read
from the Constitution Sir? Entry No
18, State Last

“Land, that 1s to say, rights 1n
or over land land tenures includ-
ing the relation of landlord and
tenant, and the collection of rents,
transfer and alienation of agricul-
tural land, land 1mprovement and
agricultural loans colonization "

I beg to submit that the improvement
or reform in the land system 15 com-
prehended bv this provision and there
1s no other provision either 1n the
Concurrent List or in the Union Last
which permits the legislation on land
or 1n any way improvement of the
land situation with regard to the
tenants’ rights

Mr Deputy-Speaker. But there 1s
one Planning Commuission under the
Central Government which 18 1n
charge of it The substitute motion
also refers to it It says that the
Planning Commassion should be asked
to go mto the question about the
progress that has been made so far
“Would the hon Minister hke to say
anything on this?

A Y
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Pandit K C. Sharma: The Planning
Cominusaion can plan the resources of
the country and can advise the State
Governments with regard to land
reforms but this House has no juris-
diction to advise or control or legis-
lation with regard to land distribution
or improvement

Mr Deputy-Speaker: The only
thing wanted in the original resolu-
tion 1s that a body of Parliament may
be constituted to make an assessment
of the progress made so far m the
matter of land reforms The resolu-
tion does not say that it should bring
about this change or that change
There was a substitute motion about
the question of eviction of tenants in
the name of Shri M C Jamn I have
already ruled that out of order
Therefore, this question of assessment
would be certamnly within the &cope
of thc functions of the Planning Com-
mission I do not think there 1s any
force in the point of grder

st faqdt fer  Ioremer wdEw
q HYAT AT WA HT €TAT §
A fFraard

“This House expresses gratifica-
tion about the land reforms carried
out mn the country so far and re-
commends that a Sub-Commttee
of experts be constituted 1immedi-
ately to enquire into the short-
comings in the progress of land
reforms and submit 1ite report as
soon as possible”

v 7 wfi rqare & for 7 ga
Tw g Em e ag aga fy wore-
g w1 ¢ | gAY} ity /A
N o7 Afr gar #r foar & 73 0%
T aw "W IER frary g fad
FTHE 3 947 ¥ A9 FOA w4 wiv-
oA & ¥ eanfiAar wifa & vy aw
At ¢ fod 9 faar e ey
9T §Y g2TAT Aifigh | aowR { W
Tqr ¥y A g2Tar AfeT foa whard o
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afrifeay sar ot 1€ ¢, 3% Wt oo
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AL T Fgr 47§ 17 wex ISG
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[ fergfir fir]

foraryx farformrg fopar | oY vy v Wi
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Shri Nagi Reddy (Anantapur): This
resolution 15 a very simple one, and
I wish that the Ministry or the ruling
party which has not so far accepted,
or agreed to act upon the land
1eforms will at least accept or agree
to review the position which, we have
so far achieved The history of land
reforms in our country 1s the most
disconcerting history that we have
known so far 1 do not think any
reform has had so many ups and
downs as this land reform has had
The reasons for that are very ewvident
so far as I am concerned

The change m the Congress or the
ruling party’s membership and the
influence that 1s growing within it, of
the landlords in the past few years have
been responsible mammly to almost
scuttle the whole schame of land
1cform~ Both the first Five Year
Plan and the second Five Year Plan
have very clearly and definitely given
a kind of correct understand.ng of the
necessity of land reforms and  yet,
after ten years of 1ule, we find the
ruling party discuss. g very scriously
whether land reforms should ever be
'mplemented or not, whether Jand
reforms are going to increase the food
production o not, wh Wer land
reforms are really gommg to demo-
cratize the nation’s demociitic struc-
ture or not I am really -uiprised at
the wav i which this Government
which talks of the socialis* pattern of
soclietv on the one hand, refuses to
tmplement land reforms even in the
minutest form on the other

Shri M P Mishra (Begusarai):
Land reforms of your conception
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Shri Nagi Reddy: Off my concep-
tion, of course Of course, the Con-
gress has not accepted the land reforms
of the conception of the Planning
Commussion for the very simple
reason that the ruling party has refus-
ed to mmplement them, except in tall
talk, and I should almost say that they
have accepted 1t :n words just to
deceive the people on the question of
the progress of the country

Shri M. P. Mishra; Kerala Govern-
ment

Shri Nagi Reddy: Yes, the Kerala
Government started 1t s1x months ago
But the Congress Government has been
there far ten yeaxs { would UWke
them to search their hearts, and see
whether they themselves have done
anything towards the proper imple-
mentation of their own programmes
Therefore 1t 15 that I am appealing to
the Congress party and to the leaders
of the Congress party, the rulers of
the Congress party, that they should at
least search their hearts and come out
m the open If they are not ready to
implement thc land reforms. let them
tell the country so m the open “We
are not prepared to implement the
land reforms” But let them not
sgain deccive the people by telling
them that they want to implement the
reforms but yet they want some time
to do that, as if ten years were not
enough

1 should ke to remind the Congress
that thc Karachi Congress had given
a programme which 1s not yet imple-
mented till this day It was in 1929
that the Karachi Congress told the
country that if we had to improve
production, these reforms will have to
be carried out I would like to ask
how far we have achieved Even mn
regard to tenancy legislation, we have
not achieved anything even though
there might been here and there a
few reforms just on the statute-book
Talking loud or enacting a law are by
themselves not enough To implement
the measures with the very same
seriousness with which we bring in
the law is also a necessity
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I would like the rulers to review
twe whole position of their tenancy
laws and see whether anythung tangi-
ble has been implemented, and if it
1s not implemented, see why 1t 18 not
pplemented If it has yet to be im~
plemented, they must see how 1t has
tg be implemented. Our Prime Min-
ister has told the country qute a
number of times that the implementa-
tion of tenancy law 1s the most import-
ant and 1mmediate necessity for the
country We know that in my own
state where the tenancy reform has
been passed, 30 per cent of the pro-
duce goes to the tenant as against the
recommendation of the Planning Com-
mission  But then the Planning Com-
mwission’s recommendations are all
scuttled and thrown overboard That
1s the general rule of the party in
power We know also that immediate-
ly when the tenancy law was passed,
hundreds of thousands of tenants have
peen thrown out of the land Do we
not know that in our country which
has a large number of illiterates, the
tenants do not have the rnights I
wrnting?” Do we not know that in our
country which 15 1illiterate and which
has had a feuda] set-up till yesterday,
the tenants do not have the protection
unless the Government comes forward
to give them protection not only im
Jaw but through the administration?

I should like to know in how many
cases the Government 1n any State
pas taken into 1ts head to see that even
the limited reforms that the State has
passed have been implemented and to
what extent the administration has
peen useful to the tenants who have
pecn suffering  Therefore the Gov-
ernment must understand the difficul-
ties of the poorer classes in the
country

We have been talking in thi~ House
guite a number of times of incentives
to production for the bigger people,
the monopolists Incentive 15 the
watch word which 1s used for greater
production We have been using the
word incentive for the sake of milli-
onaires I would like to know what



is the incentive that we have given
to the man in the street, the man who
actually tills the land, the man who
goes into the flelds day and night.
Yat, except a few sympathetic words
and crocodile tears which we see here
now and then, nothing tangible has
been done.

Let us take the question seriously.
Land reform is a big thing. To dis-
tribute the lang of the landlord might
be a very difficult problem. But after
ten years of rule, have we tried seri-
ously to distribute even the cultivable
waste land which is in the hands of
the Government? Has at least any
serioug trial been made? Of course, a
trial has been made, and I very well
remember that the Congressmen who
had been to jail have been getting
land enough in my own State, and the
lands of the agricultural labourers
have been naturally taken away from
their hands to provide land for the
sake of Congressmep who had suffered
so much during the days of the satya-~
graha and struggle for freedom. Except
that type of distribution which has
taken place during these ten years,
what has been done?

I would like the Congress Govern-
ment to review the position of the
past so many years and see how much
of the cultivable land which is in the
hands of the Government has been
distributed up to this day. Therefore
it is that I request the Government
to accept this very innocuous resolu-
tion.

Let us review the whole position and
see at least after ten years where we
stafld, how we should act and also
know the way in which we should
proceed. This hazy way is not the
proper way. Now, a new argument
has begun within the Congress party
as to why people should come and ask
for the distribution of land when you
are not prepared to distribute the
wealth in the cities. That is a great
question, and that is put as though
those people who are against the dis-
tribution of land now are immediate~
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ly prepared to see that all the indus-
tries are socialized and that all wealth
which is in the hands of millionaires
is pooled for the interests of the
country. 1 wish they are really
serious about it and fight for it seri-
ously. But they are not.

Is it not a fact, and do they not
understand that no industrial revolu-
tion in any country has ever been
successful unless there has been land
reform first? Is it not a fact that
every industrial revolution has been
a revolution for the sake of the forma-
tion of capital and that the formation
of capital can never take place proper-
ly unless there is land reform first?
Is it not a fact that consumers’ capa-
city to purchase in our country can be
increased only after the distribution
of land? Is it not a fact that to
democratise the life of the people
within the villages, land reform ig the
most essential thing? How many
times I have seen with my own eyes
agricultural labourers not allowed to
exercise their democratic right of
voting! Comrade Gopalan, who was
with me in the days of the elections in
Andhra, has seen how in my own dis-
trict agricultural labourers have been
thrown back from the polling station
by the magic wand of the power which
the landlord holds within the village.
A few days back, in my district, in
Kadiri taluk, a landlord actually put
out the two eyes of a tenant simply
because the tenant would not come
forward and act upon his orders.
Unfortunately, the tenant happened to
be a Harijan. So, the landlords’ hold
over the villages can be curtailed only
if there is land reform.

Some people ask, what is Kerals
doing? I might say that in Kerala
the Tenancy Act has not only been
passed, but also implemented. There
the administration is not on the side
of the landlords; it is on the side of
the tenants who are illiterate, who
have no rights in this country and who
cannot justifiably fight for their rights
withopt the help of the Government
from behind. There the cultivable
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waste Jands are being distributed even
within a year of their coming to
power But after ten years of power,
there 1s not a single Congress State
where they have seriously started to
distribute these lands There 1s not
a single Congress State where they
are thinking seriously of the imple-
mentation of the land reforms

Therefore, I request the Congress
Ministry to accept this resolution and
place 1t on record Let us review the
whole position and see that justice 1s
done 1n the interests of the poorer
classes of the country, so that we may
march forward towards the sociahist
pattern of society

Shri Vasudevan Nair. Mr Deputy-
Speaker, there 1s full agreement on
one question between all the parties 1in
this countrv between this side of the
House and the other side and that 1s
that we are 1n a mass We are facing
very serious difficulties Our plan 1s
m a crisis  Agricultural production 1<
very low After ten years of freedom
we have to import foodgrains from
other countries worth hundreds of
crores of rupees every year Really
we are 1 a vicious circle

From the beginning of our national
movement, it was accepted by all
parties and sections of our people that
the only way of progress for our coun-
try, which 1s mainly agrigarian 1s that
of basic land legislation But what has
happenéd to those promises made by
the ruling party?” I do no wish to go
over the ground covered by the pre-
vious speakers so efficiently I would
like to call the policy enunciated by
the ruling party as a go slow policv
The recent decision of the AICC at
Hyderabad to appomnt again a sub-
committee to go into the details of the
problem and to examine whether fixa-
tion of ceiling on land 1s after all a
good and healthy measure that will
help to increase production, again
shows that the ruling party 1s dodging
the 1ssue I do not know whether it
1s deliberate or not Perhaps the
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leadership is forced to take such deci-
sions to dodge this 1ssue.

Buf the result 1s clear After ten
years of freedom, no State in our coun-
try has succeeded in implementing any
kind of basic land reforms In the
last session, 1n answer to a question,
our Planning Minister was pleased to
state that i1n almost all the States, Gov-
ernments are contemplating on land
reforms 'This 1s really a strange kind
of contemplation They are contem-
plating on the land reforms and the
necessity of fixation of ceiling for
nearly 10 years! Most of the States
are continuing that contemplation But
fortunately, from papers we under-
stand that the Congress Working Com-
mittee has very recently come to a
decision that before 31st Degember,
1959 throughout the whole of this
country, all Governments should im-
plement land reforms, including fixa-
tion of ceilings on the present holdings

1 agree that in certamn States in
India, measures were taken to fix
ceilling of land on future holdings But
in the present decision of the Con-
gress Working Committee, 1t 1s stated
that steps should be taken to fix ceil-
ing on land as far as the present hold-
ings are concerned But I have a fear
and 1 would urge upon the hon Plan-
ning Minister to find a way out We
all know that our landlords are very
clever They have taken thic signal
from the decision of the Congress
Working Commuttee that at least after
all these dodgings, deliberations, go-
slow policy, etc, this celling 1s going
to come in some form or another,
because of the pressure from millions
of peasantry in this country and the
strength of the democratic movement,
that reform 1s going to come There
18 no doubt left m my mind that by
the time the State Governments take
steps to fix ceiing on land, there will
be absolutely no land left, because
already the landlords have taken the
signal that “Before 31st December,
1959, there is going to be ceiling on
land; so be prepared”! I do not say
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that this decision is deliberately meant
for that, but the result is that all kinds
of manipulations will be there. There
will be all kinds of division and trans-
fer of land, so that when the law
comes into effect, there will be practi-
cally no land left for fixing the ceiling.

What are we going to do to prevent
this eventuality? I think some hon.
Members referred to the fact that this
.ig a subject mainly concerned with the
State Governments. I would urge

on the Planning Minister at least to
think about this problem, consult the
Law Ministry to bring forward some
kind of legislation, if possible in this
1Touse, or Y aawise e Stade Sovern-
ments to resort to some kind of pre-
timinary legislation to prevent this
eventuality. Otherwise, what is the
use? We have had experience in the
past. The Planning Commission itself
has pointed out that even though fixity
of tenure was there in many States,
though land legislation was there to
that effect, nearly 57 per cent. of the
tenants in the whole of this country
were evicted, in spite of the fact that
many States went ahead with land
legislation. The Planning Commission
has recommended that all these cases
should be re-examined and the land
should be given back to them. Now
my appeal to the Minister is this. Even
if the Central Government or the
ruling party or many of the State
Governments are not prepared to go
ahead boldly in this direction., they
should at least allow those States
which are prepared to do something
in the matter to go ahead. I refer to
this because I want to bring 1o the
notice of the hon. Minister—he may
nbt know it—that the Kerala Legis-
lative Assembly has passed the
Jenmikaram Abolition Bill. It is a
simple Bijll and that Bill has come
before the Central Government for the
President’s assent, I think eight months
or a year back. That Bill is still sleep-
ing in the files of the Central Govern-
ment for the last one year and wec
hear that there is an objection from
the Home Ministry that this Bill can-
not be given assent, bccause as a result
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O the Bill certain religious institations,
Which are at present having certain
Income, will be deprived of a part of

e income after 8 years when com-
Pensation will be paid. That was the
View taken by the Home Ministry of
the Government of India. I do not

ow about the Planning Commission.
The Home Ministry have asked the
State Governments to see to it that
the present income of these religious
Istitutions should be the very same.

ey should assure that those incomes
Iomain the same for all time to coma.
How are the State Governments going
ta solve the land problem when this
1S the attitude taken by the Central

overnment?

So my request is that the Home
Ministry or the Planning Commission

ould reverse this decision, if there is
Sich a decision. Because, the .other
Bill that is before our State Assembly
1S a comprehensive agrarian reforms
Bill. Now there is no use our State
Government, or for that matter any
State Government, passing any such
legislation if this is going to be the
attitude of the Central Government,
SO far as land reforms are concerned.
Let the Government abolish this go-
slow policy and let them allow others
t0 pass ahead, if they are not prepared
10 do that.

Mr. Deputy-Speaker: Are there any
Members from Madhya Pradesh or
Madras? 1 find there are none. So,
I will call a Member from Mysore.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): During the past 10 to
vears we have talked very much
aboyt land reforms and the land pro-
blem, After the advent of independ-
€Nce what the Congress did was that
they abolished landlordism, jagitdari
and vested interests to some extent.
4w we feel that we have not maved
Very briskly in the direction of land
reforms. We have told the masses
that land reforms would be introduced
ang the tiller of the land will become
the owner of the land. Now, after ten
Years, we are still shouting that the
tiller of the land should become the
OWher of the land. I may not be
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wrong when I say that in our country
if the masses were educated enough
to understand the promises given by
the Government or the party, I do
not think today the party in power
would have been returned to power,
because their promises to the masses
are yet to be implemented, our pro-
mises are yet to be fulfilled.

I am one of those who belong to
the landless labour. I do not belong
to a family of landlords. I have seen
with my own eyes a lot of labourers,
landless labourers, who are being
exploited by the landlords without any
mercy. There are still lots of people
in this country who are beggars, who
have got no employment, who are not
getting even the work of a labourer.
Our country being mainly agricultural,
our Government should have thought
of first solving the problem of land
and giving something to the peoble,
as something is better than nothing.
In China, for instance, they did it. Of
course, their method was different.
But, all the same, they did it within
a short time and now thev have no
problem like ours.

We have to distribute land to the
people who deserve it, pcople who
want to till the land. I know that will
lead to fragmentation and sub-divisinn
and will impair production of food.
But people cannot understand these
things, because a majority of them are
uneducated. Of course, 1 for myself
can very well understand that frag-
mentation will harm production.

In Japan, for example, every family
is getting two acres of land. There
the production has not decreased.
Their standard of life has not decreas-
ed. They have adopted intensive
cultivation and have increased the pro-
duction of foodgrains. Why not we do
jt here also? Here in the ryotwari
areas if a family has got three acres
of land, both the husband and wife
work in the field. They bring the
manure and do all sorts of work and
get an increased yield. In the bigger
estates the landlord, because he is a
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rich man, only invests some money
without taking any personal interest
in cultivation. So the yield is very
much less there. Therefore, I am not
prepared to accept the view that land
reforms will hamper production and
the production will go dowr.

For the past ten years we have been
telling the labour that land will be
given to the tiller of the land. Even
if the production is bound to go down, _
still, as we have found remedies \;;}”
other evils, why not we find somethibg
for this also? Why should we not be
a little more generous and kind to the
poor people who are tilling the land?
After all, we must remember that a
mnjority of people are poor. Now we
speak of socialistic pattern of society.
What is socialistic pattern of society?
Is it to compare our life to
that of an American rithman?
Are we to have the maximum standard
of living like a richman in America?
I do not object to that. We must strive
to achieve that standard of living. But,
in the existing circumstances, we have
to think of our own brethren, who are
poor and ignorant. We will have to
give them something. We cannot go
back on our promises.

Of course, I do not say that we
should arbitrarily distribute the land
without any regard to the principles
of natural justice. Now what have we
done for the tiller? We have not done
anvthing. But, thanks to the Govern-
ment, they are now taking it up
seviously and they are going to intro-
duce some reform. About those
reforms a talk is going on that they
do not want to put a ceiling on exist-
ing holdings and that they want to
put a ceiling on future acquisition.
But there is no land to acquire at all
To tell vou the truth, all the land is
monopolised.

What these people, who have got
big estates of land, say is that the
standard of life will go down. How can
the standard of life go down? Is a man
depending onlv upon land as his main
profession? I am an M.P., who does
not own land. There are so many
M.Ps. without land. So, what differ-
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ence does it make? His standard of
life will not go down to the extent of
land I do not have land. At least,
all his land will not be taken away
Hi, standard of life will be there
Therefore 1 say that ceiing on the
existing land will have to be kept to
some extent I <o not say that you
cistribute the land to everyone and
whoever does not deserve 1t I want
you to see that a man, who can till
the land, must get it 1 also say that
4he ceiling on existing land is neces-
géary and 1s indispensable under the
existing circumstances of the country
If you want to enthuse the masses of
this country, if you want to see that
the masses feei that they have got
someming and tnal Yney are gevung
something and if you want to see that
a new spint 1s inculcated in the mas
ses, ygu will have to give land to the
common men and satisfy them.

Lastly, there 18 another argument
advanced by our friends, who have
got large estates of land and that 1s,
“Why are you bothered about the
ryots”? They use the word “ryoti” 1
only use the word “ryot” to define the
poor peasants and not the big land-
lords They say, “Why are you
bothered about the land-owners?
Why do you worry about their ceil-
ing? Why don’t you put a ceithng on
those who have lots of money m the
banks”? Of course, I am also one of
those who believe in ceilling on per-
sonal imncome But we discussed the
same Resolution of ceiling on income
and the House decided that in order
to give for some time an incentive to
produce more wealth 1n the country
ceiling on personal income 18 not
ngcessary Nevertheless, we have got
a certammn celing on the personal
mcome of people What 1s the indus-
trial policy of our country? The very
industrial policy of the country to
some extent 1s a sort of a celling on
the monied people of this country The
private sector would have opened all
these three steel plants and would
have earned crores of rupees But
today Government have undertaken
these three plants and the Govern-
ment is opening them. It is in the
public sector which belongs to the
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people All these taxes, e, wealth-
tax, expenditure tax and such other
taxes, are ceilings on personal income.
Wwe are 1n a way putting a ceiling on
personal income also Therefore, I
submut in all humility that Govern-
ment should come forward seriously
with land reforms and that they should
introduce them as early as possible,

Shri M. C. Jain: Mr. Deputy-
Speaker, Sir, though 1 do not subscnibe
te the remedy suggested by the hon.
Mover of this Resolution to solve this
vital problem, I congratulate and thank
him for drawing the attention of this
House and through this House of the
whole country to this vital problem. I
W IRh BUARTRR @ ‘B TEnRUy TReuuss
the Resolution says that a committee
of thus House be appointed to assess
the progress so far made I fail to
uynderstand what the commuttee will
do The assessment, so far as I know,
has not only been made but 1s being
continuously made There 18 the
report of the Planning Commussion on
the review of the Furst Five Year
Plan Then there 1s the note by the
hon Planning Minister himself which
was circulated in September, 1957

In this very connection my neigh-
pour, Shr1 Mishra, has given notice of
a substitute motion He says that the
House feels gratified for the progress
already made i1n this regard I cannot
subscribe to this Resolution. The
House cannot at all feel gratified for
the progress so far made with regard
to land reforms How can the House
teel gratified if the Planning Commis-
sson 1tself 1s not gratified and if the
hon Planning Minster himself 18 not
gratified? In this connection I may
pe allowed to quote bmefly from the
reports of the Planning Commaission as
well as from the note of the hon.
Planning Minister Here, on page 320,
para 12, the Planning Commission
SAyS

“Apart from delays in under.
taking legislation needed for the
protection of tenants and wvaria.
tions 1n the rights offered to them
in  different States, freguent
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changes in detail in the legislation
which was enacted and the com-
-plex rules which followed the
legislation tended to some extent
to defeat the objects of land
reform In many of the tenancy
laws resumption was permitted
only on grounds of personal culti-
vation, but owing to difficulties of
defimtion, no less than that of
enforcement, it would appear that
considerable resumption of land
took place Sometimes thus took
the form of so-called voluntary
surrenders  Although the area
which a land-owner could resume
was limited, 1n several States
demarcation between the resum-
able and the non-resumable areas
did not take place within a pres-
cmbed period so that the secunty
afforded to the tenant remained
incomplete The experience of the
First Five Year Plan emphasises
the importance of efficient adminis-
tration of land reform legislation
and of informed and well-
organised public opinion in every
local community "

Generally speaking, this did not hap

pen

This 1s what the Planning Com
missiou says

Similarly, the note circulated by the
hon Planning Minister himself says
the following regarding this very pro-
blem, 1t e, the problem of enforcement

“In several States land reform
measures have been enacted slowly
and without adequate arrange-
ments for admunstration Both
the pace and the content of such
measures are affected to a large
extent by social and pohtical pres-
sures and conflicting attitudes It
is not surprising in these circum-
stances if many gaps are left and
the law by its own 1inherent weak-
ness, apart from administrative
difficulties, fails to serve the
object fully In a large number
of States tenancy reform laws
have had to be continuously
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amended from time to time as they
were found either ineffective or
unsatislactory” . ..... .80 on and
and so forth.

Therefore, when 1 say that—so far
as the assessment is concerned, it s
already there—the main problem 1s
as to what can be done now and how
can the policy enunciated mn the
Second Five Year Plan with regard
to land reforms be implemented

In this connection I want to empha-
sise two aspects of the problem. One
1s the problem of ejected tenants and
the other problem 1s that of the ceil-
ing In the short time at my disposal
I do not want to raise the problem of
reasonable rent because the problem
of fair rent 1s connected with the sceu-
nty of tenur¢ When there 1s no secu-
nity of tenure, whatever the law may
be, there cannot be fairr rent There-
fore, I am concentrating only on two
aspects, e, the problem of ejected
{enants and the problem of ceiling

Even these two problems are inter-
connected So far as the prob'em of
coiling 18 concerned 1 find that doubts
are being created with regard to this
though already the policy 1s clear The
Planning Commuission want, it The
Government has decided that there
should be a ceiling on land, yet I
heard ominous voice, raised against
this policy Even sometimes hon
Ministers of the Government and some
mmportant Congress leaders, apart
from other rightist parties m the
country, raised their voice—and some-
times a very strong voice——against this
policy However I am thankful that
the sub~committee recently appointed
by the All-India Congress Committee
has come to a definite conclusion that
there will be ceilling and that they
have fixed a time limit

Shri 8. M. Banerjee: There |is
another committee which 15 going to
be appointed

Shri M. C. Jain: Of course, I want
to emphagise that a sufficlent period
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has already elapsed and now that the
commuttee has taken a final decision,
there will be no more delay So far
ag those people are concerned, e,
those who raised thewr voices against
ceiling, their main arguments are that
there should be ceilmg on other
incomes also, te, non-agricultural
income They say that if there 18
ceiing on land, there will be less pro-
duction So far as ceiing on  other
incomes 1s concerned, I entirely agree
with them and I want to emphasise
that unless thigs Government decides
to have ceiling on other incomes, 1e,
urban income, industrial income and
income 1n other sectors, there will be
this constant bickering and bitterness
that one sector only 15 affected

16 hrs.

1 ameglad that even 1n this regard,
though our Prime Minister sometimes
back resisted this move, and objected
to 1it, yet, there 1s a step further now
and our leaders, High up, are thinking
of fixing a ceiling on other incomes
also Why I have mentioned this
point here 15 because, 1 feel that
unless there 1s & clear policy and a
clear implementation of the policy,
te, side by side simultaneously, wu
fix the ceiling on other income, 1t will
be very difficult to implement this
policy Therefore I plead that if we
want to implement land reforms or
to amend the laws and to effectively
implement them, we must fix a céiling
on other incomes also

There 1s also another question
involved, that 1s, loyalty to our
principles Unless we are loyal to our
pynciples, we  cannot enforce or
impicment  these policies In this
connection also I cannot do  better
than quote Shri Dhebar who has
written a very beautiful article in the
Congress Economic Review of Feb
19568 He sayg with regard to the
land problem.

“Let us take the problem of
land Have we been able to
abolish the fear of evictions from
the mund of the tenants?  The
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farmer, wrinkled and worried, is
€agerly waiting for the title to
the 1and on which he, and perhaps
hig old father, have spent a lfe-
time of toil, sweat and tears Hig
12 a claim for bare justice He
Wants stability, There are other
Interests, however . ! He
Who labours must have the first
claam Here 13 & test of our
loyalty to the values of a new
Way of ife  There 1s ssmilarly a
demand fo1 app ication of ceilings
This 15 nece.sary 1n the country’s
Inteirest apart from being just. We
fumble for solution It 1s not that
the solutions are not there There
Iy lack of clarity, neither on the
Sybject matter nor on the solution,
but on the basic 1ssue of ‘basic
loyalty’

Thereforc, 1t 15 a test whether we are
loyal to our ideals With all  the
€mbphasis at my command, with all the
hum;iity, 1 say to the Planning Minis-
ter that the time has come when we
shoyld show our loyalty to these
ideal, Where are our ideals? There
are several organisations including
the Congress Here, we have tenants
The tenants are there, the landlords
are there, labourcrs are there;
employers are there There 1s a con-
tinting conflict of interest How can
4any organisation, how can any party
Progress further when this conflict 1s
continuously there?

Because of shortage of time, I
cinpot make other points I plead, if
this vital problem 1s to be solved, the
Government and the top leadership
will havce to take a firmer attitude and
f anybody 1s found who 1s not loyal
to the 1deal, there must be some
punjichment for that If that attitude
1s adopted, 1 feel that this problem
wil} be solved

i wmda waed (faE)
Irema wERE, ¥ ¥ @ yfe-
g & o371 ¥ o e du faan
T g 9w ax &€ yEEl aeed /@
w1} frare srwa fed § 1 v ok
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¥ o e §, TEwr qEt @ am
wyr fear amar § o o Y & guar
forereft &, o ot forerr WY st
¢ fv sa¥ fawrn dzwelt w7 pwaT
TR farar war 81 SR SR F o A
fram wg, ag Wi W 2 w7 farae
it & T it whiw @y
o §, IaET Taed T foerd & awar
1 ? wrgar g T fafm w0 & T
qerrd A 7 widw 2 fear a@ fe
Fener wra @ & o kg,
a F L a gw feww of w
ST & 2, o sawY T @
ag fe A il g R €, W W
T g & R g AT w9 gn
& 1 v qaT fear s, aY W oY
@Y ey dgafe & wgla
W RE, T TG It )W
feafr 7g & f folm o a0 af
ar § e MW
AT g ) Wil T TR R W
o ¥ wRW ¥ ¥ wifgd

ot fegrew Yoy  (MTeR)
far o Y & wwar &)

ft iy st Ag AR
¢ wfrad s & =ff § 1 & W@
g fs st wfad &< fan o,
afF oW W JEwfa § Wik
qredar § fewr & gewig G
1 fow I e, vt i w
qeeAt § wqw gt o v qv—
gity $1¢ aw—wnr ¥ wi § €
THR TRATY AT JAITT g5 & N
o8 Wi WA wren § fow W @,
ot witex a% ®@ war & A7
gur § %, a9 Tt WY 3g WY
foar a1g fw feamY Y afrad s &
e 7 o welth ad F o arx S
% ww, mie Fxwfogr w0 6 )
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o gfr # s ¥ af wwen
sfeway R qT0 NT AT FA@
% &1 WX g ¥ F aww g
WX areAfaw quTAR wER WA
gt § A g aw o wft W
waw Wk wfywaw dwr faifa
wA N SR g R d

weT W § 6 g7 % Q¥ feam
of @ 1 &9 & 7 @ g FF 4
freelt =ifgd, fowd av afe o
wfawaw €1 @19 TFe ¥ wiww T
&t M3 | W A I g fwwer
fEard sk &fage AAgd W
gl faw wdr, fad aa o Afa
gr &1 waxar wifw & wwm foed
o 9g €1 g gwe qf o, IR
S TATRH FET ¥ AT AHN
o T AT 1 AT qF A GET o
@ T 9T AYAT FooT YT G G
wrq weaaw w1 sfawar e ffas v
& s, av gw awan fe gk ¥|w
F G9R7T GHIVAIZ FTOW § Gwar § )
§ frazs wem fe o guE § &%
¥ 7t T g & o G, fred
fF g AT Tl GET T wT §N )

Shrimati Renu Chakravartty (Basir-
hat) West Bengal 1s a standing ex-
ample of the mgenwity of the ruling
Congress Party in so formulating land
legislation that landlords can keep
their land holdings intact, because in
West Bengal we have got a prescrib-
ed ceiing, and yet today this very
Congress Government which original-
ly said that they were going to have
four lakhs of acres for distribution
today says that it has not got more
than 16,000 acres This 1s the posi-
tion One cannot but ask what has
happened 1Is it that really landlords
¢hd not have any land” Not at alL

1 come from a constituency in the
Sunderbins where we had landlords
ownfng 1,000 or 2,000 bighas of land,
and today you will find in those areas
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that this land has been divided up,
thala fide transfers have taken place,
so that the son, the daughter-in-law,
the child that i1s born, the child that
18 yet to be born, have all been re-
gistered and the land has been dis-
tributed, and we find there 1s hardly
any land which is available for dis-
tribution to the landless These
landless peasants went to Sunderbans
and not only cleared the jungles
fighting with snakes and tigers—
Sunderbans was famous for its
tigers—but actually tilled that land,
and now they have been thrown out,
thousands and thousands have been
evicted

Not only that This 1s more in-
teresting The ingenuity of our
landlords 1s, I think, himatless They
have entered what is known as the
B Form, that 1s m respect of the land
which 1s to revert back to Govern-
ment Some of them have done it In

the meantime landless peasant
refugees came to buy land
The landlord thought “I may

get bonds or I may not get bonds 1n
so many years Let me sell by the
backdoor some land to the refugee and
he can get a loan Then I can even
sell this land which I have entered in
the B Form to Government” You
will find that transactions have taken
place and money has been taken by
the land’'ord Now Government says
to the refugee “This is our land how
~an vou take 1t”” The refugee 1s
asked to go to the civil court and fight
1t out, with the result he loses his land
and also his money The landlord
gamms He will gam fina'ly from the
Government again, on top of that, by
getting bonds or whatever the money

Not only that A very interesting
case came to my notice only the other
day We talk so much of co-operatives
and joint stock companies, we say that
we must have big farms in order to
be able to have more production
Especially my Pun)ab friends are
always talking about it The ether
day 1 went to my constituency and
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there I came across a very ingenious
method by which the landlords are
trying to overcome the land legisia-
tion, taking advantage of the fact that
co-operatives and joint stock com-
panies are exempted frqm the cerling.
I believe the Palchoudhury Estate—I
do not want to say whether our Mem-
ber here herself s a member of that
particular trust or not—in Radha
Nagar m Sunderbans have about a
thousand bighas of land They have
formed 1t into a charrtable trust They
have one temple somewhere in Nadia
to which they pay money for seme
pooja It was found that m the whole
year they pay probably Rs 100 er
Rs 135 for pooja and so many
thousands are credited to the Lloyds
Bank When we go to the Minister,
he says. “This, of course, 1s true We
also have got information, but what
can I do®” It 1s a charitable trust
covered by religious

Shri Tangamani .(Madurax) Tinge

Shrimati Renu Chakravartty.
“rehigious tinge”, as my friend says
This has resulted 1n the land ord bemng
empowcred today to throw out so
many of the landl ss sharecroppers,
who were there They have been
evicted their houses have been burnt
down litigation after litigation 1s
going on

Next door to it 1s a company One
Shr: Mukerjec has started a  fishery
and agricultural joint stock company
His wife his daughter his son, his
relations, his na:b, all are members of
that Now, 's )oint stock company
cannot be touched

Shri Braj Raj Singh (Firozabad)
What about the unborn one?

Shrimati Renu Chakravarity: The
unborn one may be there, I did not
check up

In this way, this joint stock com-
pany also has been able to keep the
land In the last two years eviction
has been so thoroughly carrled out
that now you will not find a single
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gharecropper there Hundreds of
bighas of land are there Government
says “What can we do” You go to a
civil court”  Is 1t possible for the
sharecropper, the landless peasant, to
go to court? It 1s not possible In
spite of ceilings, this question of com-
pletely by passing land reforms 1s
there in our State We have pleaded
agamn and again that let there be an
ordinance banning evictions for a
perlod, and then give lands to each
one of these persons, and after that,
you decade In the States where there
are no ceilings at present people have
already started dividing up the land,
transforring 1t or selling 1it, with the
result that by the time you 1impose
cetling., there will be no land avaul-
able for distribution

The other point 1s that actually it 1s
not theepoor that get 1t, it 1s the rich
who get a little more Again, who 1s
going to buy that land except those
who have got some money” I am
pleading this question when 1t  has
come to thc forefront because there
are sub commuttee, set up by the Con-
gress, and they have also advocated
that land will have to be distributed
but 1t 1s better to give 1t to those who
have less lands than to the landle-t
We have always been talking about
the we fare of the Scheduled Castes
and Scheduled Tribes who aie land-
less  But unlesy, we do something to
give some land to them, how can we
change their social and economic
status” However much we may talk
about 1t unless we give them even the
smallest bit of land for their use
which they can till 1t 1s no use

they must increasc
production But how 15 1t posstble
unless land 1s  first distr buted to
them” Even a small bit of land will
give the landless man a power to fight
agamnst the landlord, against the
usuary and against the various pres-
sure, that are there 1n society 1in the

We say that

villages particulary After that
we can get them together
under co-operative societes, and

give them State help, then they can
go in for intensive cultivation Then,
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we can give them all sorts of hél'p‘;
then, they can produce more That
1s the way to increase production

Lastly, I wou'd say a word about
the question of trying to get back the
land by 1illegal transfer A numb.r
of evictions have already taken
place, unless Government do somne-
thing in this matter by giving .ome
cort of legal aid, quick legal aid and
cheap legal aid, m order to enable
the peasant to fight his case, it 1s no
use passing resolutions, and it 1s no
use saying that illegal transfers and
resumptions should be nullified, and
that the land should be given back
to the peasant It 1s not possible for
the peasant to fight for long in the
eiwvil courts

In our State, after the tremendous
peasant movement, we have been able
to get for the sharecropper a bigger
share 1in the produce of paddy, and
we have actually 1mplemented 1t
through some sort of bhagchows or
sharecropper boards, where the share-
cropper and his representatives and
the landlord and his representatives
are there In front of the agricul-
tural officer who 1s given a semi-
judicial position, the decision 1s taken
Some sort of thing like this must be
set up 1n the villages, in the districts,
in the taluk headquarters so that
the peasant 1s able to get back the
land taken away by 1llegal transfers
It 15 no use merely putting ceilings,
unless we are really sincere about
giving some land, even a small bit
of land, we shall not be able to
circumvent the ingenuity of the land-
lord

oft moafe T SuTewE WERH,
g & ol TEHTC FT A AT § WK
forer®T IE1 WaT AT @ g WA A
araT g @ AT gET R & omar §
¥fT S F IF FIaEEAr |1 WA
£ 9T IEW aTE = AT g A A}
feqt &5 ITATR1 TR Fedt & fRaw
AAX TR UF-F - ETTIATE T 9T
§ T T A S W g
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@ &, A AR AT gD WY A
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gut wAut & arr agy waar § wits
? g at § wiew afy over £
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s faoelt §, e wr w W1
i oy frar § o I g F
IR §rr aifgd Y § g e @
fewr & Jw www 5@ T oW
A & w9 T F@ § e W
a 3@ ¥ Wy g Ay g wi-
¥t §, ST aveEy agrk o, aw
W g St Wi o nifgd fe W
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¥ faq shéagm & ¢, s afax
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FOEA N AT wd § A
7t 33 fgafaet ft ae o
FOE vqar & faar @ @, @ w1
i femat & fad o¥ gefan ok
agr W wfgd, sawr uodr & 7
AR w7 ¥ ford Gar g T nfgd ?
IR AT Ag Tomy § fE oAk A=W
w=g 9@ ¥ 3 fo|, % qm W
w3 WX @ & fF g, wod e &
ford w3 ¥vE @dd , gy AR B
@ AIE | 9 A6 g 4 O /AT
< 3T aft Tw o7 agr & A F
wifea g1 @3, oft & e qw
¥ Rt |

Shri Tangamani: As you have given

me only five minutes, I shall be as
brief®as possible,
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Many of the previous speakers huve
already referred to the recommenda-
tions of the Planning Commission, and
how far they have been applied in
the respective States. As you know,
the Planning Commission recommend-
ed that the maximum rate of rent
should not exceed 1/4th for wet lands
and for dry lands, But we find in
Tamil Nad that they are 40 per cent
and 33-1/3 per cent. If the recom-
mendation is seriously applied, it will
be at least some relief to the peasants.
What we now find is that the tenant
will have to establish his tenancy.
Large-scale evictions are taking place
now. I know there is a movement in
Trichinopoly and Madurai gistricts on
this very issue. In this connection, I
can mention without any fear of con-
tradiction that the one State where
there is no eviction and where the
law has been strictly observed is the
State of Kerala,

The next point is about ceiling.
Much has been said by previous
speakers on this issue, Madras is one
of the States where there has not
been any legislation about ceiling. In
this connection, I would like to men-
tion that the Planning Commission
has fixed three ‘family holdings’ as
the maximum ceiling for a particular
family. But I find in the draft Bill,
which is now going through the
Andhra Pradesh Assembly, that the

Planning Commission itself has
accepted 4] ‘family holdings’. So
either they must revise their old
policy or stick to the 3 ‘family

holdings' formula, that is, the same
thing must continue.

The third point is this. The Plan-
ning Commission has recommended
that village panchayats should be
associated with the maintenance of
land records and implementation of
land reforms. I would like to know
from the hon, Minister of Planning
how many States have so far taken
any steps for associating various
village panchayats in this mattec. I
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know tor a tact that the Kerala Gov—
ernment are going to do it and they
are improving upon this also.

Then there is the question of inam
lands and also lands belonging to
Devasthanams. Regarding this ques-
tion, the Janmi Bill has been passed in
Kerala, But for the past one year,
assent has not been received although
in such cases, Bills passed when the
Previous Government was in office for
reducing the finances of the temples
were assented to. I do not know why
this Bill is not being assented to so far
as Kerala is concerned. Another set of
lands allied to these are the Sripatham
lands which belonged. to the
Maharajas. Now the ownership of
these lands has been transferred to
the tenants.

Coming back to Tamil Nad.‘l would
like to say this. The Mover of the
Resolution, Shri Panigrahi, pointed
out how there are:large numbers of
landless labourers in this country. I
believe the figure he gave was
& crores. Now, distribution of land to
the landless is a very important thing.
It has been accepted by the Planning
Commission also. But what is it that
we find in our own experience? I
know that in my own constituency
there were 6 peasants for whom 7}
acres were to be distributed. Two
sears ago the then Tehsildar said that
pbroper patta would be given to them.
But after the lapse of two years, five
persons have not received their allot-
ment. So it is only on paper. When-
e¢ver it is sought to be implemented,
there is a lot of delay in  actually
giving the lands to the landless
beasants. .

One more point and I shall con-
¢tlude, The Panel had recommended
to the Planning Commission for giving
top priority to land reform because
they were anxious to raise the
standard of living of the people, and

also to expand the internal market
instead of depending on foreign
markets. If we really expand the

internal market by giving more money
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to the landless labourers and the
peasantry, which form the majority of
the population of this country, we will
be taking the correct step

Another reason for which land
reform was wanted was to see that
there is more production An addi-
tional reason for land reform is that
the actual cultivating peasant must
have more ncentives These are
laudable objectives and should be
achieved I request the Minister to
see that proper directives are 1issued
by Government to State Governments
to implement this programme

sft ato fro wdw  IuTEmE WEH,
et WY Y e ww g forery

Jqreqw Wi et aw ar
Jaat A we faar

o Toire firg (gww)  feckr
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ag |

@R gww fag (HATR)
& fad g qr fawe feamy @) o

Ineqw WA . A A7 ¥ A
FG JTAT A, WK Ag A G
Rt 1

wo Torare fag : Wi 9% foaad
A NS §, 7 A X AT T I
€ qrear @ g !

ft e spre < (AT feeehi—dfira-
wqafas wnfaar)  Surerw wERY,
feeeft ®Y ofr &Y $5 ww fremr wifgd

Mr. Deputy-Speaker: The hon
Minister

Shri Punnoose (Ambalapuzha)
May I ask a question for clarification?

Mr. Deputy-Speaker: Let him be-
gin and after sometime if any doubt-
ful points arise, he might ask

Some Hon. Member. rose—
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Mr Deputy-Speaker: 1 am sorry
there 1s no more time The hon
Minster

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
A question was raised m the course
of the discussion on this Resolulion
whether this House—Parliament—
was really 1n a position, 1n terms ot
the Constitution, to take up a discus-
sion on such a subject, and you gave
your ruling Really at such a stage, a
question of this kind need not arise

Both Houses of Parhament have
been discussing the subject of land
reforms frequently and on  <everal

occasions reports regarding progress
in the matter of land reforms have
been placed before this House and
have been discussed

The question today in the context
of the terms of this Resolution really
does not touch the whole policy re-
garding land reforms In that matter,
we find to our great gratification dur-
ing the discussion in the course of
the last two hours or so that the Mem-
bers have not taken a party line, the
discussion has cut across all party
divisions and there 1s practically un-
animity 1n the House regarding both
the aims of land reforms and the
sense of urgency about completing
them as quickly as possible Only I
would have been happier still if some
of the friends—just a few—had not
given 1t a kind of a party complexion
It was represented as 1f we were
having some second thoughts about it
and mention was made of certam
comments and observations in  the
Press which were not very favour-
able to a progressive attitude and a
progressive policy m the matter of

land reforms I must make
it clear andI donot thmk 1
need claborate that pomnt at all

because 1t has been acknowledged by
the Mover of the Resolution himself
and by several other hon friends that
the Planning Commission the Prime
Minister and all of us who are con-
cerhed with this matter have expres-
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sed our keennesz about it and we are
no less anxious about very quick pro-
gress in this direction than anybody
else That position remains. I wish he
had not brought up this question of
contrast between one particular State
and other States I want to take up
that point immediately m order not to
destroy that character of unammty so
far as thig big programme in the coun-
try is concerned, the programme of
land reforms

Mention was made of one State that
it had gone ahead and done more than
any other State in the country and
also that it was being prevented from
going ahead 1n some important and
essential matters, and that delays are
occurring here and when one State is
prepared to go forward, why come 1n
its way

The position m thig State 1s this We
are glad that they want to have land
reforms They want to change the
pattern of land tenures and introduce
other progressive features and the
proposals which have been 1incor-
porated in the Second Five Year Plan
which also found a place in the First
Five Year Plan That 1s very good
But, 1t will be wrong to assume that
no other State has done that much I
can produce information about various
States Some of them have lagged
behind, some of them have gone ahead
and some of them have done very
much better in certain respects It 1s
not a uniform position and no conclu-
sion can be drawn that the Congress
party wanted to halt the progress 1n
spite of the fact that the Planning
Commussion had made certain recom-
mendations which are accepted and
some other friends are really very
much more eager to do the right
thing

It hag been pointed out that we are
appointing committee after committee
and we are continuing to discuss this
matter Then, they say there has been
a committee recently appointed by the
Congress I believe and I do not have
any other feeling in the matter and 1
agree with the hon Members who say
50, but they also should apprediate
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the fact that these various
steps taken, the appointing of com-
mittees, are a8 measure of our own
keenness about 1t—our anxiety about
1t—and they are a test of the sincerity
regarding doing something quickly
about land reform and doing some-
thing substant:al.

I shall take up the other aspect as
to why things are not moving ag fast
as they could, because I agree that
both in the matter of legislation and
in the matter of implementation there
are defects and deficiencies There has
been, 1 should acknowledge immedi-
ately, m certain areas and in certamn
parts not sufficiently quick progress,
both 1n terms of legislation and also,
much more so, 1n regard to enforce-
ment and implementation But when
it was asserted that the Planming
Commuission’s recommendations were
thrown out—those were the words
used—I should say 1t 1s not true The
Planning Commissior.’'s recommenda-
tiong have been accepted But, maybe
in certain cases because of special
conditions, they have not been carried
out fully It 15 necessary to remem-
ber that the various elements in
the plan have not been put to a very
rigid framework There is only a
broad approach that has been very
we'l understood Therefore, room for
various committees arise There may
be delay or refuse to carry out the
main, essential principles of it, 1n the
spirtt 1in which these recommendations
have been conceived There 1s no
guestion of any go-slow But there
has been a certain amount of slow-
ness, 1t cannot be demed I shall deal
with 1t a httle later

But in connection with this pléa
that we should not come in the way of
a certain State going forward more
speedily than others 1if 1t wants to do
so I may say this Particular refer-
ence was made to a Bill passed by that
State Legislature regarding Jenmika-
ram  The facts are that it i1s some-
what important but 1t does not really
touch any basic feature of land
reform Those tenants have got full
security, they aere paying a  definite
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limited rent to Government, certan
payments are being made to other
people. There 1s no question of any
divergence and it is not as if the Home
Mmstry took a different view from
the Planning Commussion They were
of the same opmnion that while no
distinction and discrimmnation has to
be permitted regarding the implemen-
tation of land reforms and the prowv:-
sions of the law so far as religious
places are concerned The tenants of
those lands should have full securits
and their rents should be brought
down 1n the same way as in the other
cases. But there was just one safe-
guard introduced with regard to the
net income realised by these institu-
tions After all those fares, expendi-
ture, etc, may be assured to those
institutions

Shri Bunnocose: May 1 ask a ques-
tion? In the case of a private land-
lord, when the rent 1s fixed and 1if his
mcome 1s decreased, be 15 to suffer for
it. But the hon WMinister just now
has said, if I heard hum rightly, that
with regard to rehgilous organisations
the mcome should be the same, that 1s
the munimum fixed rent The rent
may be lower but the total income to
the religious institution must be the
same That means the Government
Treasury must give the difference
between the fair rent and that income

Shri Nanda: It 1s also very well
appreciated that the net 1income
which may be ¢ sured to these insti-
tutions cannot be on the basis of those
rack-rents, high rents So, 1n calculat-
ing what 1s due, we have to take into
consideration this thing Any reduc-
tion m rents 1s only on that new
reduced basis and the income will be

calculated on that basis But that 1s
a different matter The Government
may make the paymcnt After all in

the case of abolition also the compen-
sation 18 being given This 1s really
some kind of compensation on a
reasonable basis in order that those
mstitutions may continue to function
The hon Member may have some
views about religion which I may not
share In this country mullions of

301 (A1) LSD—9
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peop'e have certain sentiments about
these matters and they would hke
their religlous services to be carried

on

Shri A, K. Gopalan (Kasergod)
May I explain? I think the Mimmster
has not fully understood what thuis
jenmikram Bill 1s or what are the
changes to be brought about It is not
a question of religious festivals or the
amount being stopped or an) thing hike
that Instead of the Government
collecting the rent and giving it they
have said that 1t must stop Com-
pensation may be given to the owners
and the right of the land may be
vested as far as the tenant 1s concern-
ed There may be a mutual'y agreed
reduction 1n the rents If the rents
are so fixed, there may be a reduction
in the income but as far as religious
festivals and other things are concern-
ed they have to see certainly that the
other c¢xpenses are curtalled There
1s no question of this interfering with
any religious ceremony

Shri Nanda: I think Sir, the hon
Member need not have taken the
trouble of giving all this information
He ma) have more details of the posi-
tion there, but I know the basic facts,
the essential facts I know them
because we have discussed them with
the Chief Minister and other repre-
sentatives of the State very recently
The question 1s really not such a
difficult question A certain amount
of income has to be assuhed to them,
and on that I think very nearly we
have come to some kind of a common
understanding also There 1s nothing
very much secret about these things
As I said, these th ngs are being dis-
cussed and I do not think there should
be any great delay about this Bill

6510

Sr, I would not like to take up the
httle time that T have in discussing the
«details of one State or the number of
questions that have arisen  about
geveral other States

shri Punnoose: Sir, I would like to
seek some clarification on a very basic
questien
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Mr. Depwiz-Apeskes: Let the bon.
ter conclude, and after that he
may put his question, The hon. Minis-
ter should not yield so readily.
Shri Nanda: Possibly, Sir, that also
helps a little. '

Now, 1 want to take up the
substance of the motion and to give
my answer in a few words, because it
does not need any very great lengthy
exposition of the policy regarding lagd
reforms which, very happily for all of
us, has been an agreed policy of all
sections of this House and also, I
believe, the bulk of the people of the
country. Therefore, there 1s no need
for me now to defend that policy. It
is an agreed policy, and 1t 1s a very
important subject Therefore, the
interest of this House and the discus-
sion are welcome It 1s important
because the whole of our economy, the
economic development of the country,
ag all of us have fully realised, rest
very much more than possibly was
realised at some earlier stages on the
progress of rural economy So it 1s
not simply a question of social justice
That also 1s involved because in the
matter of the claims of the people of
the rural areas thig also must be
acknowledged that there is an issue
involved of social justice.

The rural areas are much worse off
than the other areas In the rural
qrea, again, there are large disparities,
and at the bottom stand the agricul-
tural worker, the landless labourer
Therefore, both from the point of view
of social justice and in order to create
g sound basis for our future economic
plans and for our programmes of
development these things have to be
done.

Land reform 1s not conceived in that
very narrow sense of doing a little
distmbution i1n order that somebody
may have a little more land and some-
hody may have a httle less. It is
conceived more m a  comprehensive
way as an approach t{o making the
rural economy more dynamic in order
that it can provide a very sound
foundation for our whole programme
of development in the country. °

Therefore, Siz, theze is the instity-
tions] aspect of it. Thoss who bave
not got land, well, they should have
it. We have said that the tiller of
the land has to be made the ownex of

the land in the interests of
munity because otherwise he
incentive. He has 10 be placed
direct relation with the State in or
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vided may be channelled properly to
him. All these things are understood.

It is not simply a question of the
tiller becoming the owner of the land.
We are going further. It may be that
the 1dea of the tiller bewng the owner
also, possibly, become out-dated. It
18 the willage community which is
responsible for all the resources, for
the effective utilisation of man-power
and every inch of land there in order
that they may have the largest
measure or volume of production, the
fullest employment and also that there
may be as little dysparity as possible.
All these aspects are there Therefore,
we are moving towards a pattern, an
institutional framework in the rural
areas, which will enable us to have all
these results From that point of view
we arc viewing the problem, and
therefore. 1t 1s a matter of common
interest to all of us that these things
are done quickly and that we go
ahead 1n all parts of the country as
soon as possible On this, we agree.

Regarding the question that was
raised about legislation and then about
its implementation, let me say a few
words, So far as legislation 1s con-
cerned, 1t cannot be assumed, as has
been pointed out by some hon. Mem-
bers who spoke, that nothmg has kteen
done While we may express our
dissatisfaction and discontent with the
pace of progress, all of us want it to
be much more brisk than it has been
Yet, let us recognize the facts and not
lose sight of the fact that there has
becn during these years considerable
progress in several States. The States
have gone ahead with practically all
the elements in the proposals re-
gard ng land reform. Abolition of
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intermediaries 13 practically umver-
sigl now in this country, sll over

Rogarding the question of security
to the tenants, there also, legislation
exists 8ll over There 18 the question
af orop sharers or share-croppers, to
which the hon Member, Shrimat: Renu
Chakravartty, referred That question
is there

Therefore, some questions remain to
be reselved By and large, legislation
has proceeded along these lines in the
States which have taken up this mat-
ter, and a number of them have taken
up this matter It has procceded on
these lines—the abolition of interme-
digries, security for the tenant, efc
In that security, the question of re
sumption 1s really a part of that policy
and programme itself When we are
told that some of the land 1s being
taken ,away from the tenants 1t 1s
part of that policy in the sense that
some of the landholders thcmselves
are not very, very big pecople

The biic fact th th s country 1s that
the ho'dings are very small In several
States the majority of persons who
hold land and pay just possess below
five acres or so, many landholders
themselves are in that poation They
hav¢ o small bit of land, they have
leased 1t out To deprive them entire
ly of that privilege of being able to
cultivate the land because, for some
reason and for some time they have
not found 1t possible to cultivate the
land, was not considered really a very
equitable arrangement  Therefore,
provisiong were made 1n the law that
under certain safeguards and certain
restrictions—of course i1t has to be
below the ceilling—the tenant should
have some land left to hin except in
cdses where the landholder has only a
basic holding or something
lijke that So 1t was on a
balancing of considerations and the
interests of all the perties that a
scheme was evolved and was incor-
porated In the Plan There have been
certain variations from State to State,
regarding thig question—it 18 pressing
this matter of feelings—and all the
elements of legislation, but there 1s no

18 DNCEMBER 1958 Committee to assess 6514

progress of Land
Reforms m the Country

difference about security subject to
certain rights of resumption

An Hon Mamber: They are not
secured

17 brs

Shri Nanda: I am coming to  the
question of unplementation later om.
There 18 no difference about that.
Regarding ceilings also, a certawn
amount of difference of opmnion has
arisen but the Planming Commission
and the Government and, I believe, all
those who are concerned with this
matter have now come to the conclu-
sion that there 1s to be no further con-
troversy about it It will have to be
taken as an accepted fact that ceiling
will be applied not only on future, but
also on existing holdings The neces
sary legislation regarding ceilings and
othel muatters will have tc be out on
the statute-book by thc various State
Governments by the ¢nd of 1958 That
ha< becn acceptcd

Shri Dasappa (Bangalore) Is it on
all front. or only on the agricultural
front®

Shn Nanda We are only dealing
with land reforms at the moment I
shall answer this further I bilieve
all of us will agree that social justice
hag been said in hackneyed phrases to
be indivisible So 1t cannot be that
we bring about certain redical reforms
in the rural areas for thc rural com-
munity and leave some other owners
of big properties and vested interests
untouched That can never be the idea
I am sure that a climate 1s going to be
created by the reforms in this sphere
which 1s going to create pressures and
social implications which cannot be
evaded

It 1s also true that nothuing has been
done so far m the other sphere also
Judging from what appears in news-
papers about the severity of taxes and
all that one would easily see that im
ten years something hag been done in
various directions
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[Shri1 Nanda}
17°02 hrs.
{MR, SPrAxER 18 the Chair]

Regarding the rest of the States
where legisiation has not so far been
passed, as hon. Members know, it 18 a
question of time, and not a very long
time at that But the enforcement
part 18 the really more difficult part.
Some of the reasons for the slow pro-
gress must be appreciated, when we
look at the question of land reforms
It 15 not a simple thing. It 15 a com-
plex issue and there 1s conflict of
interests in the social structure in the
rural areas But we must understand
that things which have arisen in the
course of centuries may take some time
to be changed completely We are
talking of a decade 1t is true that m
that dccade some substantial progress
has been made But these things have
to be done peacefully keeping in view
the fact that we do not want the exis-
ting production to go down We
cannot afford that We are not 1n
a position to take recourse to certamn
ways which might have the effect of
creating such a kind of imposition of
force which may not really lead to
any useful results immediately

Moreover, we have a democratic
tradition to maintain and democratic
mnstitutiong to preserve With all these
Iimitations, we have to function
Several States have changed from
zamindari system to ryotwar system
We have not got the whole parapher-
naha, the structure, which could
enable them to carry out all these new
things These thing, take time There
were some honest differences of
opiion whether ceilings would really
increase production or not and things
Itke that All that 1z over now and
the question of implementation 18
there The conditionc in the rural
areas and the social situations also
come m ‘the way Government passed
legislation and possibly they did not
make fully all thoze arrangements
which were, necessary for the purpose
of efficient administration These are
things which Government alone
cannot do Government have therr
part, a very important part They may
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sat up the necessary administrative
Machinery for this purpose But
withm the community itself, people
have got a part to play in it We could
Not blame the Government alone for
certain things not bemng done All of
uy have to co-operate and combine so
that the underdog of the rural area
comes 1nto his own and his rights and
his claims are conceded to hum,

Thig 1s the picture of the situation
1 realise I am taking your time and I
must finish The motion was that we
should have a committee All that I
have sa:d shows that since there is no
dufference of opinion regarding the
aim of the land policy and regarding
the kind of legislation that we should
have the only question that remains is
cértain details of 1mplementation.
How 1s a committee going to help us
mn this matter” That 1s my  point
There 1s a clear unanimity about the
essential purpose of land pohicy and
the way 1n which 1t has to be brought
about In certain States things are
going on fairly well In some States
1n certain respects 1t has slowed up.
These are not thingg which a com-
Mittee 15 gomg to deal to with any
Ereat advantage

~So, I am making a suggestion that in
agdition to the apparatus we have
already—we have got a commuittee in
the Planning Commission, namely, the
Central Land Reforms Committee,
which considers all matters arising in
the various States ike legislation
ete In addition to that,
We may now start looking at this
Mmatter 1n another way We had a
Panel for the Second Plan and that
Panel did very good work It had 1its
sub-committees and very good valu-
able material could be obtained in the
course of the work of the sub-commit-
tees and the reports of those com-
mittees are very useful documents I
syggest that instead of waiting for any
length of time we may set up those
Panels 1n which Members of Parlia-
Ment could be associated, and we may
start work on the land reform ques-
tion soon in that manner That will
be a very useful way of handling the
i8sue
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Shri Panigrald: When do you pro-
pose to set up this committee?

Shri Nanda; Very soon, without any
loss of time. I thought that would
give more productive results

Shri C. K. Nair (Outer Delht) 1
want one clarification What about
the policy of the Planning Commuission
with regard to providing every family,
either rural or urban, more especial-
ty rural, with a homestead? Of
course, distmbution among the agn-
cultural people 1s very difficult, rathei
impossible But what about people 1n
the rural areas getting homesteads’

S8hri Nanda‘ That question 15 also
dealt wath 1n the recommendations and
the report This 1s one of the recom-
mendations It 18 very essential that
facilifies should be extended to every-
body subject, of course to availability
qf land

L]

Shri A. K. Gopalan. May I have &
clanfication? The Second Five Year
Plan has recommended that the maxi-
mum rate of rent should not exceed
one-fourth or one-fifth of the gross
produce In some States 50 wer cent
or 60 per cent of the land belongs to
religious institutions If according to
the recommendation of the Planning
Comnussion they have to be reduced
to one-fourth or one-fifth, then cer-
tainly there will be a reduction in
mcome If there 1s a reduction 1n
income, as far as religious institutions
are concerned, and that 1t cannot oe
done 1n that way, then certainly 60
per cent of the peasants will not
come under this reform, because ec
cording to the Planning Commussion
there must be a reduction of rent In
some of the States 1t may not be su
n all the States—most of the land<
belong to the religious nstitutions
In such cases, if the rent .annot be
reduced, I want to know the policy
This difficulty has arisen in some of
the States Unless the Planning Com-
mission or the Government says that
this 1s the policy that there should
be no reduction at all in the incomes
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then 60 per cent of the peasants will
not have the benefit

Shri Nanda: I do not want to say
anything specific about this particular
case now because we are discussing
that with the representatives of the
States But generally the position 1s
that there cannot be anything sacros-
anct about the claimg of those .nsti-
tutions 1 terms of money if a
reduction has been brought about be-
cause of reforms which brings down
the income for others also That 1s
my personal atlitude But in this
specific case I cannot say that

Shri Subiman Ghose (Burdwsn)* My
Resolution follows this I was allot-
ted 31 minutes but that cannot be
available today So, the hon Deputy-
Speaker said that I will get one
munute to move my Resolution

Shri Panigrahi. Mr Speaker, Sir, 1
was very glad that the hon Minister
of Planning made all his efforts to
meet the points that we raised licre
during the course of the discussion,
but 1 am sorry to say that the hon
Minister did not try to throw light on
those very essential points which we
raised There was no question of
asking us to see whether we agreed an
the policy or not So far as the
policy of land reforms is concerned,
I am quite sure, as the hon M.n.stel
has said, that there 1s unanimily But
the question came up with regard to
its implementation and that a pait of
the implementation of the policy was
not being done 1n two of the States
That i1s what we wanted to bimng to
his notice

I brought to the notice of the hon
Mnister five points for consideration
Onc was whether the Planning Com-
mission was going to give any direc-
tive to the State Governments that for
a certain period there shall be a ban
on all kinds of ejectment of tenants

Shri Nanda. It has already been
dene
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Mr Spoaker: It has already been
done. That is what the hon Mims-
ter says

$hei Panigraki: In my own State,
ejectments are going on

Mr, Speaker;: Whoever hon Mem-
ber finds that there ;s a different state
of affairg than what the hon Minis-
ter has stated will draw his atten-
tiotn He will send hum a chit

Shad Panigrahi: 1 drew his  atten-
tion

Mr. Spesker. Persons 1n the Press
Gallery would fall on our heads if
they lean on the balcony I have 1e-
peatedly given instructions that they
ought not to peep over the House I
will have to withdraw the Press Gal-
lery Cards issued to those persons It
18 a disgrace

Shri Panigrahl: I also suggested that
peasants, who are now holding un-
economic holdings, say, between 1 to
§ acres, should also be exempted from
land reforms All kinds of transfers
and partitions are taking place befote
Government 15 going to fix any ceiling
on land Some of the hon Members
from this side also suggested that
transfers are taking place even m the
names of children who are not yet
born and who are still m ther
mothers’ wombs Would the Planning
Commussion advise the State Govern-
ments to take such measures to see
that such 1llegal partitions and trans-
fers do not take place, if 1t helps in
mmplementing the measures which the
Government propose to fix so far as
ceibng 18 concerned Then there 1s
the question of exempting certaimn
tands from ceiings  Certain States
sre exempting certan farms which
they call as efficiently managed farms
‘They give a handle to the landlord to
say that an 100-acre farm 1s also an
eficiently managed farm In this way
they are also getting exempted from
the provision

We submitted these pomnts for the
consideration of the hon Minister

10 PECENBER 1088
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progress of Land
Reforms in the Country
but I em sorry to sty thit no light
was thrown on theid

Shri Nands: May I take one minute
more to nswer that.

Mr. Speaker: Let him fintsh them
once for all

Sbri Panigrahl: But m view of his
mgurance that the Government 13 pro-
posing to set up a committee veory
soon to go inio all these problems and
also that representatives from alil
Parties of this House are going to be
associated with this Committee, I
would Lke to withdraw my Resolu-
tion But I hope that this assurance
will be implemented very soon

Shri Nanda, I am very giatefu] to
the hon Member for not pressing the
Resolution 1n view of the suggestion
that I made that we might puisue this
matter m the Planning Commission
through the panels which did vety
good work 1n relatibn to the Second
Five Year Plan Regarding efficient
farms and other things, I did not take
up each single item for the same
reason that since we are going to have
a full discussion there, I need not
take up the time of the House now
The efficient farm matter wnich <he
hon Member has brought up, has been
discussed at length in the report it-
self It 1s not that any farm, 100
acres or whatever the size, may be
excluded There are several condi-
tions that 1t must be a compact farm
there must be a lot of investinent in
1t and by its sphtting it has to be
first assured that there 18 going to be
fall i production Even if it is a well
managed farm, with nvestment and
all that if no fall in production neéd
be apprehended as a result of its
splitting, 1t does not claim any cxemp-
tion, 1t does not merit any exemption

Mr Speakerr What about the
amendments?

Shri Bibhutt Mishra: 1 withdraw

Mr. Speaker; Shri Bhskt Dathan.
He iz not here  He does not press
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Publtit Stfvice Commis-
* sions in the Country

gﬁu% M. Banerjee withdraws. Shri

andey.
e anmbidments were, by leabh
withdrawh.
The Resolution was, by leave, with-
drawn,

1117 kire.

CENTRAL CONTROL OF ALL PFUB-
1IC SBRVICE COMMISSIONS 1IN
THE COUNTRY

Bhi Subiman Ghose (Burdwan):
Mr. Speaker, I beg to move the fol-
towing Resolution.

“This House is of opinion that
all the Public Service Commis-
#fons, whether Union or State,
shoudd be under the Government
of India holding analogous posi-
tion like that of the Supreme
Court and High Courts and suit-
able legislation be brought for-
ward to amend the Constitution
accordingly ”

Mr. Speaker: There 1s no time.
Hereafter, at the end of a session, I
do not want any work in that session
to be taken over This will be the
normal practice during the session
Let us not tie our hands Many things
may happen More important things
may happen In this session 1 have
made an exception This will be the
rule Whatever happens, a similar
opportunity will be given only during
the session: not to carry over to the
next session.

*Shri T. B. Vittal Rao (Khammam)
Am 1 to understand that Resolutions
of this nature, half discussed, will not
be discussed in the coming session?

Mr. Speaker: As far as possible, let
them finish in the session

Shri T. B. Viftdl Rao: Sometimes 1t
18 most possible.
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Factories in Andhra

Mr. Speaker; Sometimes, it will go
over to the next gession. Normally I
would not like to give an opportunity
of this kind merely to keep it alive.
1 do not want to stand in the way of
the ballot.

This matter, the hon. Member may
continue next sessjon.

17.18 hrs.

*CO-OPERATIVE SUGAR FAC-
TORIES IN ANDHRA

Shri Viswanatha Reddy: (Rajam-
pet) Sir, permit me, at the very out
set, 10 express my pleasure and sensé
of gratitude to the Minstry of Food
and Agriculture, and particularly fo
the hon Minster, Shri A P Jan, who
took such g lot of interest in the pro-
gress of the Andhra Sugar factories
and but for Whose very sympathetic
and understanding attitude, 1 think,
the progress would not have bren even
this much

Having said this, I am sorry that I
am not able to say the same thing
about other connected Ministries

Mr. Speaker: I would urge that bon
Members, whoever has a half-an-
hour discussion, may appraise the
situation All hon. Members do not
know what exactly is this Therefore,
he may place the points that he wants
to place before the House which re-
quire elucidation and then he may
develop his argument What is it
that he wants to place before the
House?

Shri Viswanatha Reddy: This 1s only
a preliminary remark that I was try-
g to make

1 would like to trace briefly the
progress of the four Andhra sugar
factories which are sponsored in the
co-operative sector These sugar fac-
tories were formed, at least the
societies were formed, as early as 1938.
Ever since their formation, any num-

*Half-an-hour discussion.





